CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD

D.A. Ne,448/92

Nabar 3aingh RS Replicant
Vs,
Unien of India &

Others, triges Respendents,

Hen ,Mr, Justice UsCeSrivastava, V.C,
Hen,Mr, K, Cbayya, A.M,

(By Hen.Mr,Justic e U.C.Sriuastaua,U.C.}

The applicant uhe yas “ully gualified has applied feor
ena af the vacancies of L,D,Cs yhiek yere existing in the
aFPi;e @® ihe Regienal Prevident Fund Cemmissiener, Bareilly,
R call letter wss issued te varieus candidates including
the applicent te asperr in the examination, The appliecant
cerld net receive the call letter till the date ef axaminatien
and en the date ®f examingtien he eppreached the éutherities

tut he wes net alleayed to arpear in the evaminatien and

. that is why he appreached the Tribunal praying that the

examinatien helo fer the post ef L.D.C. en 22/3/93 he
guashed and a mendamus be igsued directing them te hold
‘uritten examinatien! #cein alleuwing him te a2ppear in
the said examinatien, The applicant said that seme-ether
candidates uhe did net receive the call letter yere

alleued te appear in the examinatien, but Lhe arplicant

was net allesyed te appear in the sgid examingtien,

2 Accerding te ths rTespandents, the call lettesr was
te be censidered as identity card, The candidates yhe
did net pessess uny decuments fer esteblishing their
identity were net alleged te eppear in the examinatien
by the Examingtien Cammittee, The candidates uhe did

net get ¢all letter; but these whe have breught seme
decuments te establigh their identity enly yere zlleued
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te appear in the examinatien by the Examinatien Cemmittes.

The seid candidates whe did net get call letter end yere
alleyec te zppear in the examinatien as centended by ihe
wpplicent has2 preduced Identity card er seme ether
‘decuments - yhich established their identity snd that is
why they were alleyed te appear in the examinatien,

The applicant did notrproduce any decuments to gstablish
his identity and that is why he wes net allewed te
appear in the examinatien, and there was ne eptien fer
the Examinatien Cemmittees, Ths examinatien having

taken place, acrording to the respendents, the applicant
cannet be examiped ney, 1R fact the arplican's
dpplicatisn vas accepted and call letter was issued tes

him,

3. In the nermal ceurse he should have been zlleyed
te appear in the axéminatien, but  fer ne fault of him
he was deprived af the same, The respendents were =alse
right in net alleving the candidates whe coeuld not
establish their identity by preducing seme documents.
As ne one is te suPfer because ef the mistaks cemmitted
by the Gevernment Serartment i,e, including the Pestal
Department vhe ceuld neot deliver the call ietber ta

the applicant in time, the respendents yill allew the
applicant te appear in the sugplementary sxaminatien

, in case

which yill be held as e=arly :3 pessible znd/he passes
the sald supplementary examinatisn, he will =lse be
gi-en sppeintment like ethars., uWith these ebservations

the iprplicant stands cdispesed af finally., Ne erder as

te the cests,

Viee~Chairman.,

Dated: 2Cth January, 1932, All:habad,
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